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1 115.2.9% This is an application where | %oy -

it is prayed that & direction be issmé
to the respondents to step up the pay qf

the applicant equalising the same with, U Lo
that of Respondent 4 (Shri Ramakanmt

(‘-»‘_ﬂ Y g e—
Satpathy) . The admitted fact is that | |/ 1 Il api.
Respondent 4 is junior to the applicanti. to () il - \ n O

The anomaly ‘Stated to have been created"M:?j-(sg,tks,;ﬁ ¢ l}
with effect from 1980. The applicant | ,x.!a/\«,},f 5 G )
has submitted @ representation for -\ ' v [J ,
stepping up of his pay to the Director | k/
General, Posts, New Delhi, vide his ;
petition dated 29.3.1994. The petition
has not been disposed of. Brodadly the 4
conspectus of fact:¢would show that thiév
is ® @ mtter which could be disposed i
of by the departmental authorities by |
a judicious consideration of the § j
representation made by the applicant. ;
|

It would be accordingly proper to
dispose of the application by giving

a suitable direction. Accordingly,

I direct Respondent 5, the Director
General, Department of Posts, New }
Delhi, to dispose of the representation
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e [ 1 i action ( if any )
g;)&:; l %artcfe:f | Ustlon St unneri=S taken on o’rder' B

i i | three months from the date of receipt | ’
: ‘ of a copy of this order by a jufiicious , ) u NAA i
| . and reasoned order. learned Sr.Standing g})_/,

[ Counscl Shri Ashok Mishra appeared in | b;H

. this case for the respondents.

This disposeg of original

application 100/95. a

esel ]1502095! dated 290301994. Within a mrigd ,Of \’%"'}/Y 15" "SAVATRY I 470 4
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| Hand over copies of the order to |

{

. both the counsels. B sy e L -’
MEMBER (ADMIN ISTRAT IVE)

later Fermission is accorded to implead = ¢ W

1, ‘ Director General, Posts, New Delhi, as AR Ve =)
Respondent 5. =~ I et B A R e
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